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CENlRAL ADMINISTRATIVE iRIBUNAL, PRINCIPAL BENCH

OA No.2535/1996

New DeIhi , this 1st day of May, 1997

Hon'ble Dr. Jose P. Verghese, Vice-Chairman(J)
Hen b1e Shri 8.P. Biswas, Member(A)
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The limited prayer in this OA is that the applicant
who has appeared , in written test and thereafter
viva-voce examination, claims to have passed the said
test but no result has been declared so far. Applicant

position to state for what reasons his
result, has been withheld or not published. Notices were
issued to the.respondents and several opportunities have
also been given to them but-none appears tdday. As
such, in the circumstances, we allow this.OA and direct
the respondents to declare the result of the examination

applicant and in case, he succeeds
he may be given all consequential benefits. With this
ot, see ion, uhis OA is disposed. Mo cost.s
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